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THE DEPUTY CHAIRMAN: I don't know.
(Interruptions). 1~ have got two
Special Mentions. (Interruptions) I don't know
what everybody is saying. M'r. Javali
(Interruptions).

SHRI S. JAIPAL REDDY: Madam, I
request the Leader of the House to rise and
respond to the issue which we have raised in
regard ty the Man-dal Commission's
recommendations. The Leader of the House

was good enough to rise and was about to
respond. ..

[The Vice-Chairman (Shri Jagesh Desai):
i, the Chair]

SHRI S. B. CHAVAN: I am sorry, when I
w'as going to say something you were not
very keen to listen to the statement which I
was going to make. .Let' me again submit ¢ to
the House that I will request, specially the
Minister of Welfare who is in charge of this
subject to come before this House and make
a statement.

SHRI V. GOPALSAMY. Mr. Vice-
Ovi.irrhan... (Interruptions).

THE VICE-CHAIRMAN (SHRI JAGESH
DESALI): Please sit down. Just a minute.

DR. JINENDRA KUMAR JAIN: Sh 1
want.. .

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Dr. Jain, you have already spoken. I
am not permitting.

DR. JINENDRA KUMAR JAIN: I want
to raise some other issue.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): No.

OR. JINENDRA KUMAR JAIN: It is a
very important issue.

"HE VICE-CHAIRMAN (SHRI JAGESH
DESAI): No. Mr. Malaviya.
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VHE VICE-CHAIRMAN  (SHRI
JAGESH DESAI): Mrs. Verma ...
(Interruptions)
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(Interruptions)
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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): He has already taken
action... (Interruptions) He has reacted to
it... (Interruptions)
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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): No, I have per-mited
Mrs. Verma.
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